IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

-

D.A. 1184/94. Dt.of Decision : 23-9-94.

Anntirant.,

s

1. The Sub Divisional Officer,
Telecommunications, Kamareddy,
Nizamabad District.

2. The Telecom District Engineer,
Nizamabad. ?

3. The Chief Gensral Manager,

Telecommunication,. Doorsanchar
 Dhauan  Hudarahbad. .+ Respondents.

Counsel for the Applicant : Mr. K.Venkateswvara Rao

Counssl for the Respondents : Mr. N.R.Devaraj, Sr.CGSC.

CORAM:

THE HON'BLE SHRI A,V. HARIDASAN : MEMBER (JUDL.)

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN,)

Y



<)

0,A. 1184/94. Dt. of Decision_: 23-9-94.

ORDER

) As per Hon'ble Shri A.B. Gorthi, Member (Admn.) 1§

The prayer of the applicant is for a direction
to the respondents to re-angage:him as a Casual Mazdoor
and to consider his case for regul arisation agéinst a
Group ‘D' post. '

2. The applicant was initially engaged as a Casual
Mazdoor under SD0, Telecom, Kgmareddy on 1-3=-1985 and he
continued to work as such, till 31~-8-89 with usual

artiPicial bresks. Thereafter he uas not given any work.

3. Heard laarned counsel for both the partias.

me_ ¥.\gnkateswara Rac, learned counsel for the applicant

has drawn oUur atiBuiy aw.. -.
‘ ~+ ~f this Tribunal

in OA 993/94, wharein gertain benafits yere given to the
applicant therein who ﬁi:i simikrly situated as the
spplicant before us. Mr. N.,R.Devaraj, learned standing
counsel Por the respﬁndents states that there would be

no objection if similar directions are passed in this case
also at the admission stage itself. He, houaver, requests

for a clapiPication in the judgement that the applicant

** -~ -nnaidered for re-sngagement in preference_those
who have rendsred lesser NUMODBL o, «—,

T -

31=-8-1989 (last date of sngagement of the applicant) and

that on account of our order no casual labour W o is presentl
gengaged should be made to be ra£renched. We find that the

request mads by the learned counsel for the applicant is fair
and in fact thet was the position which ws have been taking.
consistipng in our judgement. Accordingly this 0A is also

sllowsd with the following directions to the respandents.

i/’ . | .3



4,

SpT.

/\/

-

mw (A. V. HARIDASAN/

MEMBER { ADYIN, ) MEMBER (JuoL.,)

.

1, The respondents shall consider re-engagement
of the applicant in case there is work and in
praference to Preshers and those who rendersd lesssr
number of days of service as Casual Labour as on

the last date of the gngagement of the applicant,

2., The name of the applicant will be entersd
in the Live Casual Labour Register in an appropriate
plage keeping in view the number of days of sgrvice

rendasred by him,

3. His cage will be considered for grant of
temporary status and subsequent reqgularisation in
accordance with his seniority and the extant

scheme/instructions.,

4. WUe make it clear that for implementation

of this order no casual labour presently working

need be retrenched.

No order as to costs,

Dated : The 23rd Sept. 1984,
Oictated in Open Court.

friftis o,
DEPUTY REGISTRAR {JUDL,)}
Copy to:

l., The Sub Divisiconal Cfficer, Telecommunications,
Kamareddy, Nizamabad District,

2., The Telecom District ®Bnyineer, Nizamabad,

3, The Chief General Manager, Telecommunication,
Doeorsanchar Bhavan, lyderapad,

4, One copy to Mr,¥.Venkateswara Rao, Advocate ,
3. One copy to Mr,N,.,Kk.Devraj, Standing Counsel for
the respondents, :
7. One spare Copy.
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